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Shri Justice V.S. Malimath.

The only direction in the judgement sought to be

enforced in these proceedings is that the authority shall

consider the case of the petitioner for regularisation of

his services as expeditiously as possible but not beyond a

period of 3 months. .The respondents have given a reply to

the petitioner, which has been produced as Annaxura P-6

wherein they adverting to the judgement of iim Tribunal have

stated'^that as no suitable vacancy in Group '0* posts is

available at Doordarshan Commercial Service, New Delhi,

regularisation of the petitioner is not found possible.
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They have further clarified that the regularisation of
\

casual workers can be considered only at the office where

they haye worked on casual basis. There is no good reason

to disbelieve the version of the respondents. The petitioner

has also not placed any material to show that after the

judgement of the Tribunal any person junior to him has been

regularised,• Hence, there is no good ground to take action

under the Contempt of Courts Act. This contempt petition

is accordingly dismissed.
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